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Mr K. Bhattacharjee,.'learmed
counsel for the applicant and Mr M.K.
Mazumdar, learned counsel for the

respondents are present.

On the plea of Mr M.K. Mazumdar,
learnedu counsel for the respondents
four seeks time is allowed for filing
reply. List on 3.2.2005 for filing
reply. Status quo order dated 25.11.04
shall continue till next date.

‘ngqkwx;kﬁé%ber A

Written statement has been filed.,

The applicant may file rejoinder, if
any. List on 3.,2.2005.,
dated 25,11.2004 shall continue till
next date.

Status quo érder

LA L3

Member (A)
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CENTRAL ADMINISTRATIVE TRIBUNAL:: GUWAHATI BENCH

Original Application Nos. O.A.268/04(M.P.127/04), 269/04(M.P.129/04),
270/04(114/04), 271/04(M P .134/04), 272/04(M.P .131/04), 273/04(M.P.120/04),
274/04(M.P.128/04), 275/04(M.P.130/04), 276/04(M.P.135/04), 277/04(M.P.11 7/04),
278/04(M.P.118/04), 279/04(M P .116/04), 280/04(M.P.133/04), 281/04(M.P.115/04),
282/04(M.P.132/04), 283/04(M P 124/04), 284/04(M P .121/04}, 286/04(M P .126/04),
287/04(M P.122/04), 288/04(M.P.119/04), 289/04(M.P.136/04), 290/04(M P .159/04);

291/04, 292/04(M P.137/04), 293/04(M P.163/04), 294/04(M P .160/04), -
295/04(M.P.138/04), 296/04(M.P.161/04), 297/04(M P .164/04), 298/04,
299/04(M P .157/04), 300/04(M.P.139/04), 302/04(M.P.158/04), 303/04(M P .162/04),
304/04(M P .140/04), 305/04(M.P.141/04), 306/04QM.P.123/04), 307/04(M.P 125/04) and

313/2004. o

Date of Order : Thisthe 16" day of February, 2005."

THE HON’BLE MR. MX. GUPTA, JUDICIAL MEMBER.

THE HON’BLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MEMBER

1. O.A. No. 268/2004 and M.P. 127/2004

Mrs. Biraja Mishra
Wife of Ashok Kumar Mishra
Principal, Kendriya Vidyalaya
Happy Valley
- Shillong.

2. 0.A. No. 269/2004 with M.P. 129/2004.

Shri Ashok Kumar Mishra

Son of Shri Bhahaban Mishra
Principal, Kendriya Vidyalaya
EAC, Upper-Shillong, Shillong.

3. O.A. 270/2004 with M.P. 114/2004.

Smti. Ina Baruah _ .
Daughter of Late Munindra Nath Gogoi, IAS, -
Sundarpur Zoo Road, L
P.O. & P.S. - Dispur, Guwahati - 5.

4. 0.A.271/2004 with M.P. 134/2004.

Shri Ashok P

Son of Late Sri K.S. Paramu Pillai
Principal, Kendriaya Vidyalaya, AFS,
Jorhat, Assam.

S 0.A. 272/2004 with M.P. 131/2004.

N




10.

11.

12.

Shri Amit Tripathi '
Son of Shri Debabrata Tripathi
Principal, Kendriya Vidyalaya
Tura, Garo Hills, Meghayalaya.

O.A. 273/2004 with M.P. 120/2004.
Shri Ranjit Kumar Sinha

Son of Shri Tej Kishore Prasad Sinha
Principal, Kendriya Vidyalaya, AFS,

. Borjhar, Guwahati, Guwahatj - 17.

0.A. 274/2004 with M.P. 128/2004.

Sri Chandre Kumar Ojha

Son of Sri Shakti Kumar Ojha
Principal, Kendriya Vidyalaya
HPCL, Jagiroad, Morigaon, Assam.

O.A. 275/2004 with M.P. 130/2004.

Sri Janakiranjan Dash

Son of Late Mayadhar Dash
Principal, Kendriya Vidyalaya, AFS,
Digaru, Kamrup, Assam. '

0.A. 276/2004 with M.P. 135/2004.

Sn R.C. Agarwal,

Son of Late Roshan lal Agarwal
Principal, Kendriya Vidyalaya,
ONGC, Jorhat.

Assam.

0.A.277/2004 with MP. 117/2004.

Shri K.S. Murali Krishna

Son of Shir K. Sankar Narayan
Principal, Kendriya Vidyalaya
No. 1 Tezpur, Assam.

0.A. 278/2004 with M.P. 118/2004
Shri Nilamani Pany

Son of Late Murali Dhar Pany
Principal, Kendriya Vidyalaya
Umroi Cantt.

Shillong, Meghalaya.
0.A.279/2004 with M.P. 116/2004

Sri Gona Rama Rao
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13.

14.

15.

16.

17.

18.

19.

Son of Shri Giona Raghupati Rao
Principal, Kendriya Vidyalaya,
Missmari, Sonitpur, Assam.

O.A. No. 280/2004 with M.P. 133/2004

Shri Vijay Prakash Mishra,
Son of Shri Sadafal Mishra
Principal Kendriya Vidyalaya,
RRL, Jorhat

Assam.

0.A. 281/2004 with M.P. 115/2004.

Shri Vijayakumar M. Karkal
Principal, Kendriya Bidyalaya,
Lokra

District — Sonitpur, Assam.

O.A. 282/2004 with M.P. 132/2004.
Sri A. Jyothy Kumar

Son of Sri A.A. Nayar

Principal, Kendriya Vidyalaya,
Tenga Valley,

West Kameng, Arunachal Pradesh.

O.A. 283/2004 with M.P. 124/2004.

Shri D.C. Chattopadhyay
Principal, Kendriya Vidyalaya
Panbari, Dhubri

Assam.

O.A. 284/2004 with M.P. 121/2004

Sri Ranjan Kishore

Son of Late Siya Saran Verma,
Principal, Kendriya Vidyalaya,
Kokrajhar, Assam.

O.A. 286/2004 with M.P. 126/2004
Smt. Pathamitra Basu '

Daughter of Late Priyabrata Ghosh
Principal, Kendriya Vidyalaya,

NEPA, Barapani, Shillong, Meghalaya.
O.A. No. 287/2004 with M.P. 122/2004

Shri Arpal Singh Bhati
Son of Late Hanwant singh Bhati

Cae
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20.

21.

22.

23.

24.

25.

26.

4
Principal, Kendriya Vidyalaya
NERIST, Nirjuli, Arunachal Pradesh.

O.A. No. 288/2004 with MP. 119/2004

Smt. Bandana Mohanty .

Daughter of Sri Hare Krishna Mohanty
Principal, Kendriya Vidyalaya

No. 1 Itanagar, Arunachal Pradesh.

O.A. No. 289/2004 with M.P.136/2004

Sri Devendra Kumar Dwivedi

3/0 Chandra Bali Dwivedi
Principal Kendriaya Vidyalaya
Duliajan

Dist, - Dibrugarh (Assam), 786602.

O.A. 290/2004 with M.P. 159/2004.

Mr. V. Sivaji

S/o ~ Venkatraman

Principal Kendriya Vidyalaya
Karimganj, Assam.

0.A.291/2004 .

NM Varadharajulu

Son of N. Munuswamy Naidu
Principal, Kendriya Vidyalaya
Air Force Station chabua,
District — Dibrugarh, Assam,

0.A. 292/2004 with M.P. 137/2004.

Sri Bhat Keshav Narasinha
S/0 Narasinha Bhat

Principal Kendriya Vidyalaya
Namrup.

O.A.293/2004 with MP. 163/2004. - -

Sri Gobind Prasad Saini

S/0 C.L. Saini

Principal, Kendriya Vidyalaya,
ONGC Nazira.

O.A. 294/2004 with MP. 160/2004

Sri Sri Sojan P John

S/0 P.V. Johan

Principal, Kendriya Vidyalaya,
Hijuguri Colony Tinsukia,
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28.

20.

30.

31.

33.

34,

0.A. 295/2004 with M.P. 138/2004.

Sri P.C. Ratha,

Son of Mr. Rama Chandra Ratha
Principal Kendriya Vldyalaya
Kunjaban, Agartala.

0.A.296/2004 with MP.161/2004

Sri K. Lakhmipathi

Son of Mr. E. Kothandapani
Principal, Kendriya Vidyalaya, .
K.V.Project Sewak, C/o 99 APQ.

O.A. 297/2004 with M.P. 164/2004

Sri Md. Shabidur Rahman

S/o0 Sh. Abdul Rashid
Principal, Kendriya Vidyalaya
ONGC, Sibsagar. '

0O.A. 298/2004.

Sri BX. Pradhan

S/O Mr. GM. Pradhan
Principal Kendriya Vidyalaya
Kailashahar, North Tripura.

‘0.A.299/2004 with M.P. 157/2004

- Sri E. Ananthan

S/o — Ellappa Naidu
Principal, Kendriya Vidyalaya,
Tarapur, Silchar.

0.A. 300/2004 with M.P. 13972004

Sri S, Sarangx
Son of Sri M.D. Sarangi

- Principal Kendriya Vldyalaya

ONGC Agartala.
O.A. 302/2004 with M.P. 158/2004
Qri Radha Gobinda Das

Son of Late Sarat Naraydn Das
Principal, Kendriya Vidyalaya

7akhama, Dist. — Kohima, Nagaland.

0.A. 303/2004 with M.P. 162/2004

Sri P.C. Mahapatra
S/o Sri S.B. Mohapatra



N

Prin¢ipal, Kendriya Vidyalaya
64 Bn. BSF, Jaraitola, Cachar, Assam.

35. 10.A 304/2004 with M.P. 140/2004

Sri B. Bvijaya Varma

- S/o B.Kannayya Raju
Principal Kendriya V idyalaya
Tuli.

36, O.A.305/2004 with M.P. 141/2004

Sri Dayaram Yadav

Son of Lt. R.C. Yadav

Principal, Kendriya Vidyalaya
Kumbhirgram (AFS), Dist. — Cachar, Siichar.

37.  0O.A.306/2004 with M.P. 123/2004

Sri R.S. Ramanujam,

Son of Sri Srinivasan R.
Principal, Kendriya Vidyalaya
New Bongaigaon, Assam.

38, O.A.307/2004 with MP.125/2004 -
Sri K. Sreenivasan,
Son of Kalyanasundaran
Principal, Kendriya V idyalaya
ARC, Doomdama,
" Tinsukia, Assam.

39.  0.A.313/2004.

Sri Mandem Krishna Mohan

Son of Mr. M. Munaswamy

Principal, Kendriya Vidyalaya,

GC CRPF, Langjing, Imphal, Manipur- 795113 . Applicants

By Advocates S/Sti A.C Buragohain & N Borah for SINo.1 to 20 and S/Sri A Dasgupta
& K Bhattacharya for SI.No.21 to 39. ‘ .

. Versus—

1. Chairman, A
Kendriya Vidyalaya Sangathan,
18, Institutional Area,
Shaheed Jeet Singh Marg,
New Delhi— 1.

2. Kendriya Vidyalaya Sangathan _
Represented by the Commissioner, KV5
18, Institution al Area,
Shaheed Jeet Singh Marg,

kv
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New.Delhi-l 10 016.
Through its Chairman

Assistant Commissioner

Kendriya Vidyalaya Sangathan

Guwabhati Regional Office,

, Maligaon, Guwahati-12. ... Respondents

(By Advocate Sri M.K. Mazumdar, KVS Standing Counsel)

ORDER (ORAL)
SHRIM.K. GUPTA, MEMBER (J):

Rejoinders have been filed in cach case, which are taken on record. With

. the consent of parties, we have taken up the cases for final hearing at admission stage.

2. Sin;:e the question of law involved in these O.As is identical, we propose
§o dispose of the abovesaid 39 O.As by this common order.

3. The applicants were appointed as Principal m different Kendriya |
Vidyalayas. One set of the said applicants had been appointed as Principals on regular
basis and others had been appointed on deputation/ad hoc basis. Their grievance is
common. 1"

4. By vartup-ef present O.As they seek setting aside of the decision of the
Chairman Kendriya Vidyalaya Sangathan whereby direction had been given to

Comm1ssmner Kendriya V1dayalaya Sangathan, to cancel or terminate their appointment

to the post of Principal, KVS and also quashing such decision Wthh culminated in

. termination order dated 18.11.2004 passed by the Commissioner, KVS.




5. It is an admitted fact that as far as the question of validity of orders passed

8

in individual case vide order dated 18.1 1.2004'by_ the Commissioner,' KVS is concerned,
the same had been the subject matter before the Principal Bench of this Tribunal in O.A.
No.281/2004, Mrs. Radha G. Krishan & Ors. Vs. KVS & Ors. decided on 21.12.2004.

6. After considering the rival contentions of the parties as well as noticing
catena of judgements by the Hon’ble Supreme Court on various issues including the
mandate of the principle of natural justice etc. the aforesaid termination order dated
18.11.2004, which is common to all épplicants ‘in present O.As as well as in the O.A

before the Principal Bench, was quashed and set aside on the ground that when Rules and

- Regulations confer particular power on an authority only, the said authority should

exercise the same rather than act on the directions of another, may be the superior
authority. The Principal Bench noted that Commissioner, KVS in his impugned order
had specifically stated that : “the undersigned has been directed by the Chairman, KVS to

cancel the Appointment Order...... ”. Similarly, the Co-ordinate Bench in para 34 of the

said judgement observed that:

““Ordinarily when the persons who had been appointed on regular
basis as Principals, have a vested right as accrued in normal
circumstances and they should have been given a chance to explain
and thereafter taking stock of the totality of facts, an order could be
passed pertaining to if they could be reverted to the lower post or
note.”

At the same time the Bench added that their aforesaid expression should be treated as

opinion on merits. The Co-ordinate Bench also ruled that: “In all fairess, the applicants



cojuld have been given opportunity to explain in this regard, particularly to those who

| . .
ha;ve been regularly appointed.”
| . '
7. After noticing various judgements, the Principal Bench also recorded the

I

i . )
following conclusion:
|

, - “50.  These facts which we have analysed, clearly indicate hat so
' ’ far as the post of the Principal is concerned, the appointing
authority is the Commissioner of KVS and he is also the
! disciplinary authority to impose all penalties. So far as the
Chairman is concerned, the powers are circumscribed by the Rules
that have been framed. It does not give him the power to remove
the concerned persons as against the requirement of the rules. It is
true that under Rule 25 to which we have referred to above, the
| Chairman can- exercise such powers as may be delegated by the
| Sangathan or the Board. But our attention has not been drawn to
any such delegation of power by the Sangathan or the Board by
| . amending the relevant rules conferring the powers of the
! appointment and of the disciplinary authority or any such other
| power which is vested with the Commissioner of KVS.

: 51.  Once it. is clear that the order has Been passed on the
| dictate of the Chairman and not by the Commissioner applying his
i ' own mind as is clear from the tenor of the order, the orders in both
| the cases, on this ground, are liable to be quashed.”

8.} A close perusal of the aforesaid order ;bgssed by the Principal Bench

|

w;ould show that certain other observations were also made, which we are not repeating

hére except to reiterate. We as a Co-ordinate Bench are bound- to follow the said

.f o
precedent as held by the Hon’ble Supreme Court in S.I. Rooplal and Another vs. Lt.

G}!ovemor through Chief Secretary, Delhi and Others, AIR 2000 SC 594. It is pointed out
by learned counsel for the applicants that the Writ Petition (Civil) No.29-32 of 2005 as

p%eferred before the Delhi. High Court, wherein the validity of the said order had been

N\

f\ﬁ
.
|
|
|
|
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questioned.  Vide judgement dated 25.1.2005 the High Court of Delhi maintained the
order passed by the Principal Bench in so far as the termination of the Principals on the
dictate of Chairman, KVS. As far as the other question relating to declaration that the
petitioﬁers were direct recruits on the post of Principal in KV and were entitled to be
absorbed against their vacancies, it was ﬁot decided and the issue was remanded to the

Tribunal for adjudication.

9. We may note that in all the O.As the order dated 18.11.2004 was filed
subsequently byway of various Misc. Petitions filed which have also been taken up along

with the O.As

10. Following the ratio and the dicta laid down in the aforementioned
judgement we allow the present O.As and quash order dated 18.11.2004 passed by the
Commissioner, KVS terminating the services of the applicants on the dictate of
Chairman, KVS, with liberty to the respondents to take action in accordance with rules

and law as held in para 52 of the aforesaid order passed by the Principal Bench.

11. Accordingly O.As and Misc. petitions are disposed of. No costs.

Sd/MEMBER (J)
e a ..  Sd/MEMBER(A)
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- BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GAUHATI BENCH, GUWAHATI

(An appiication under section 19 of the Administrative Tribunal Act,

1985)

Original Application Ne‘gﬁga\ ...0f 2004

SRI DEVENDRA KUMAR DWEVEDI
....Applicant
_VS-
The Union of India and Ors.

.Resp&ﬁdents

£
SYNOSIS

~ The applicants submit that the recruitment rules provide for method of

recruitment to the post of Principal by direct recrnitment or by promotion or

by deputation / transfer and 66.2/3% is by direct recruitment on the basié of
all India advertisement and 33.1/3% by promotion. On such recruitment the
period of probation is for two years and the academic qualifications required
for the post of Principal is Masters Degree from recognized university with
‘at leasth58% marks in aggregate and P.Ed or equivalent teaching degrée.
The working experience required is the person holding anaiogous post or
posts of Principals in the grade of Rs. 10000-15200 or Vice Principals /
- Asst. Edﬁcation Officers in pay scale of Rs. .’7500-12000 with six years
service in the aforesaiﬁ grade or.persons holding Group ‘B’ posts or the

posts of PGTs or Lecturer in the pay scale of Rs. 6500-10500 or equivalent



with atleast 10 vears regular service in the aforesaid grade. The age limit for

direct recruits is 35 — 350 vears relaxable upto 5 years in the case of

employees of Kendriya Vidyalaya Sangathan and age relaxation for SC/ ST

and other categories as applicable under the Government of India Rules.

The applicants submit that as per the existing recruitment rules, the
applicants are entitled for holding the post of Principals since they are the
persons holding Group ‘B’ posts or posts of PGTs or Lecturer in pay scale of

Rs. 6500-10500 or equivalent with atleast 10 years regular service in the

~aforesaid grade. As per the amended rules since in the year 2000

recruitments were conducted every year Similar is the case of the other

applicants, who were recruited pursuant to the notifications issued from time

to time during the periqd 20‘01 — 2004. All the applicants have cleared the
screening test conducted successfully with merit and pursuant to t}}e passing
of the screening test, the applicants were called for the interviews and only
thereafter qualifying in the ﬁ;tewiews, they were offered the post of

Principal.
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
| GAUHATI BENCH, GUWAHATI
(An application under section 19 of thg Administrative Tribunal Act,
1985) | |
Original Application NOQS?OX ...of 2004
SRI DEVENDRA KUMAR 'DWEVEDI '
| | ' ‘ ....Applicant
_VS-
The Union of India and Ors.
....Respondents
. INDEX
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District: - SHehmd "\

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GAUHATI BENCH, GUWAHATI

(An application under section 19 of the Administrative Tribunal Act,

1985)

Original Application No.... 5 \..of 2004

L PARTICULARS OF THE APPLICANT

SRI DEVENDRA KUMAR DWIVEDI
$/O CHANDRA BALI DWIVEDI
Principal Kendriaya Vidalaya,
Duliajan.
Dlek “b'\hom&mk (Rasam) 1d660>-
I PARTICULARS OF THE RESPONDENTS
1. Union of India,

Through the Secretary to the Govt. of India, Ministry of Human

Resource Development, Central secretariat, New Delhi.
2. Kendriya Vidalaya Sangathan,

18, Institutional Area,

Shaheed Jeet Singh Marg,

New Delhi, Through its Commissioner.
3. Assistant Commissioner,

Kendriya Vidalaya Sangathan,

Regional Office, Silchar.

=

-

III.  PARTICULARS OF THE ORDER AGAINST WHICH THE

APPLICATION IS MADE.

Davaadna Komdn vt
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Iv.

V.

VI

The applicants declare that aggrieved by the action of the respondents
in canceling the appointment of the applicants as Principles of
Kendriya 'Vidyalaya Sangathan on an erroneous ground of violation of
Rules and Constitutional Provisions on equality of opportinity
without affording an opportunity the present O.A. is filed seeking for

a relief of continuing the applicants as Principals

JURISDICTION OF THE TRIBUNAL

The applicant declares that the subject matter of the present
application is within the jurisdiction of this Hon’ble Tribunai.

LIMITATION.

The applicant declares that the present application is within the
limitation prescribed in section 21 of the Administrative Tribunal Act,
1985.

FACTS OF THE CASE.

A. The applicants submit that the recruitment rules provide for
method of recruitment to the post of Principal by direct recruitment
or by promotion or by deputation / transfer and 66.2/3% is by

direct recruitment on the basis of all India advertisement and

33.1/3% by promotion. On such recruitment the period of
probation is for two years and the academic qualifications required
for the post of Principal is Masters Degree from recognized
university with at least 458% marks in aggregate and BP-Ed or
equivalent teaching degree. The working experience required is
the person holding analogous post or posts of Principals in the
grade of Rs. 10000-15200 or Vice Principals / Asst. Education
Officers in pay scale of Rs. 7500-12000 with six years service in
the aforesaid grade or persons holding Group ‘B’ posts or the posts

Tanadne Ry Tywon e
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of PGTs or Lecturer in the pay scale of Rs. 6500-10500 or
equivalent with atleast 10 years regular service in the aforesaid
grade. The age limit for direct recruits is 35 — 50 years relaxable
upto 5 vears in the case of employees of Kendriya Vidyalaya
Sangathan and age relaxaﬁon for SC / ST and other categories as
applicable under the Government of India Rules.

. The applicants submit that as per the existing recruitment rules, the
applicants are entitled for holding the post of Principals since they
are the persons holding Group B’ posts or pos*té of PGTs or
Lecturer in pay scale of Rs. 6500-10500 or equivalent with atleast
10 years regular service in the aforesaid grade. As per the amended
rules since in the year 200p recruitments were conducted every
year Similar is the case of the other applicants, who were recruited
pursuaﬁt to the notifications issued from time to time during the
period 200§ — 2004. All the applicants have cleared the screening
test conducted successfully with merit and pursuant to the passing
of the screening test, the applicants were called for the interviews
and only thereafter qualifying in the interviews, they were offered
the post of Principal.

C. The applicants submit that initially they were offered the post of

Principal on deputation basis (the word deputation is used as a

misnomer in the appointment letter by the respondents since all the
applicants are the regular employees of Kendriya Vidyalaya
Sangathan and the question of deputation does not arise) It is
pertinent to point out at this juncture that the appointments are
made only against a general vacancy and all the applicants belong
to the general catégory. As such the applicants humbly submit that
. th‘eir appointment is done only against the general vacancies and in
the process the system of reservation was not wprst.. nor deviated
from the prescribed recruitment procedure. It is not out of place to
mention that at the time of initial recruitment after conducting of
screening test and inferview_, the respondent Sangathan has

followed all the rules and regulations with regard to the SC/SI
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reservations. [ submit that the Principals like the applicants were
also assigned their all India seniority.

. That applicants respectfully submit that the amendment of the
recruitment rules existing as on date were done pursuant to the 65”
Meeting of the Board of Governors of Kendriya Vidyalaya
Sangathan on 19.03.1999 and the rules and regulations so amended
are not modified so far any further. The applicants recruited
subsequent to the amended recruitment rules have put up
outstanding work and they are discharging their duties to the
‘utmost satisfaction of their superiors. The Minister foi‘ Human
Resources Development is the Chairman of Board of Governors,
The Minister of State in the Ministry of HRD is the Dy. Chairman
and The Joint Commissioner (Admin) shall function as the
Secretary of the Board in his capacity as Ex-officio Secretary of
the Sangathan and the ‘Board of Governors consist of other
members including Commissioner, KVS and two members of
Parliament etc. |

. As things stands such it has come to the knowledge of the
. applicants through the News papers and one such news item
appeared in the Hindu dated 20.11.2004 under the heading
“APPOINTMENT OF 300 PRINCIPALS CANCELLED”. The
applicants fall within the category of those appointments are
sought‘ to be cancelled by the action of the Ministry of Human
Resources Development in a most arbitrary and illegal manner
under the guisé that these appointments were made in violation of
Rules and Constitutional Provisions on equality of opportunity.
Such‘ action was initiated by Ministry of Human Resources
~ Develcpment (MHRD for brevity) only with an intention to
unsettle the settled issues to somehow over rule the decisions of
the previous Government / Administration.

. The applicanty submij that the applicants apprehend thai they
would be reverted without giving an opportunity in terms of the

principles of natural justice and also in violation of all the norms
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VIL

G.

and protection available to the applicants as laid down in various
instructions and judicial pronouncements from time to time. It is
further submitted that confirming their apprehensions, the
respondents are going ahead in a frenzied spree of reverting all the
Pﬁncipals recruited subsequent to the amended recruitment rules
which are in force as on date, includjng the applicants herein only
to please their political bosses.

That applicants submit that the order of reversion was already
issued to some of the Principals in many regions through out India
in violation of the principles of natural justice. One such order
issued at Delhi is filed herewith ax_id the respondents are issuing
similar orders to all the applicants herein. It is submitted that none
of the applicants have been reverted so far by issuance of such
order and the balance of convenience for issuing interim order to
continue the app]icants as Principals s in favour of applicants. In
the circumstances, the applicants have no other alternative or
equally efficacious - remedy except to approach this Hon’ble
Tribunal in the exercise of its jurisdiction under section 19 of the

Administrative Tribunals Act, 1986.

GROUNDS.

2)

b)

The respondents ought to have given a reasonable oppbnumty
to the applicants before issuing any orders, which are adverse to

their service conditions and thereby violated t he cardinal

principle of audi altarem partem which is the basic tenet of -

Administrative Law.

The respondents ought to have seen that as long as the
recruitment rules are not amended the promotions given to the
applicants cannot be withdrawn.

The respondents ought to have seen, that any amendment of

recruitment rules is prospective in nature and cannot be
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d)

g)

h)

permitted to be given a retrospective effect and therefore, even
the recruitment rules are amended / modified, the services of
the applicants cannot be disturbed. |

The respondents ought to have seen that all the applicants
belong to the general category and they ‘were recruited only-
against the general vacancies and are confirmed against the
general vacancies and as such their appointment cannot be
brought under any dispute. |

The respondents ought to have seen that the Minister for HRD
is only a Chairman of the Board of Governors and therefore,
acting alone he cannot over rule' the decisions taken by the
Board of Governors in their 65" Meeting conducted on
19.03.1999. The respondents ought to have also seen that no
rétmspective effect can be given to such an illegal and arbitrary
decision and dislocate the applicants herein. -

The action of the respondents is arbitrary and violative of Art
14 of the Constitution of India wherein the right of equality
before law is provided. In the guise of protecting the equality of
opportunity the right available under Article 14 of the
Constitution of the applicants is being disturbed.

The respondents ought to have seen that Article 311 of the
Constitution of 'mdia provides for an elaborate procedure in the
event it has been decided to reduce him to a lowe:r. rank by
providing a reasonable opportunity of being heard and the
action of the respondent is inconsistent with the same and
therefore, the proposed action of the respdndents is liable to be
held bad in law. |

The respondents ought to have seen that the appointments of
the applicants were ratified by the Board of Governors in 650
Meeting held on 19.03.1999 and therefore, the order-of the
Chairman is illegal and the said order is proceeding on an
erroneous presumption and a rather misleading ground that the

appointments were done by the Commissioner and therefore,
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i)

D

k)

the Chairman has got the power to review the same. It is most
respectfully submitted and reiterated that the appointments were
.Makified by the Board of Governors and as such the Chairman
being port of the Board of Governors, he alone cannot take
decision singly as Chairman without the convening of the
meeting of the Board of Governors. Moreover, assuming for a
moment but without admitting that the Board of Governors has
consented to the decision of the Chairman, the same cannot be
given a retrospective effect to cancel the appointments given to
the applicants.

The order that was proposed to be served on the applicants
makes a very curious reading that since the initial appointment
itself is void abinitio and non-est in the eyes of law and
therefore, the cancellation of the same without issuing show
cause notice is justified in law is a self serving statement to

justify their illegal and arbitrary act in canceling the rightful

-appomtment of the applicants.

The respondents ought to have seen that the applicants who are
/

recruited as per the extant regulations and having worked for

more than four years as Principals and having been regularized,
the propoéed office order is nothing but an attempt to deny the
principles of natural justice. . The respondents themselves
offered the appointment to the applicants and the basic
minimum requirement of a reasonable opportunity being denied
to the applicants shows the vengeance that is being exhibited
towards them with utter disregard to their employees.]

The action of the i‘espondents created severe damage to the
careers of the applicants, they could have applied in some 6ther
organjzatioﬁs had they not been appointed as Principals in this
respondent organization and it is now too late in their careers to
d0> the same, and irreparable damage that is being done by this
arbitrary and high handed action need to be given a serious

consideration by this Hon’ble Tribunal.
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VIIIL

IX.

XI.

1) The applicant may be permitted to urge other grounds at the

time of hearing.

DETAILS OF THE REMEDIES EXHAUSTED

As applicants declare that in view of the urgency there is no other
alternative or equally efficacious remedy except to approach this
Hon’ble Tribunal in the exercise of its jurisdiction under section 19 of

the Administrative Tribunal Act, 1985. |

MATTER NOT PREVIOULSY FILED OR PENDING WITH
ANY OTHER COURT.

The applicants declare that they have not filed any writ petition or
application before any other court or any bench of this Hon’ble
Tribunal ner any such application is pending before any them

regarding the subject matter of this O.A.

RELIEF SOUGHT

For the reason stated above, the applicants herein pray that this
Hon’ble Tribunal may be pleased to call for the records pertaining to
the cancellation of the appointments of the applicants as Principals
and consequently direct the respondents to not to cancel the
appointment of the applicants as Principals by declaring that they are
appointed as per the recruitment rules and to pass such other or further

orders as it deems just and proper in the circumstances of the case.

v

INTERIM RELIEF IF ANY SOUGHT FOR

Pending finalization of the O.A. the applicants herein pray that this
Hom’ble Tribunal may be pleased to direct the respondents to not to .

cancel the appointments of the applicants and not to revert them as
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XIII.
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PGTs as the balance of convenience is in their favour and pass such
other or further orders as it deems just and proper in the circumstances

of the case.

PARTICULARS CF THE POSTAL ORDER

a.  IPONo.20 & 12 5502 Date. 92 \\24p\ For Rs.50/-
b.  Envelopes with acknowledgment
c.  Vakalat

d.  Material papers as per index.

LIST OF ENCLOSERS

1. Appointment letter 12.06.2001 ‘
Paper Notification dated 18.11.2000

2.

3. Order dated 24.06.2002

4. Order dated 07.07.2003

5. Crder dated 28.06.2004

6.  Paper Notification the Hindu
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VERIFICATION

I, Sti Devendra Kumar Dwivedi, S/O Chandra Bali Dwivedi, aged
about 41 y1s, by profession sefvice, resident of Duliajan, do hereby verify
that I am the applicant in the accompanying application. I am acquainted
with the facts and circumstances of the case. I hereby verify thai the
statements made in paragraphs 1 to XIII are true to my knowledge and that I -

q

have not suppressed any material facts.

And I set my hand in this verification today 4% November 2004, at
Guwahati. |

Signature
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THE ASSISTANT COMMISSIONER
" KENDRIYA VIDYALAYA SANGATHAN °
REGIONAL OFFIC.  pucinow .

—— - it

.'.'

e - 'Subjectzﬂggpint%ent of: Shri Devendra Kumar Dwivedi, .
cL PGT(Eng), KV _NO,2 Armapur Estate.Kappur

» , . to the post of PRINCIPAL in’ Kendriya

¢ L A Vidyalays ‘Sangathan .by transfer on DEPUTATION

' BASIS in Pay 'Scale of Ks.10000-325-15200/-.

! * . .

. O - bt s

- AT P '!‘;'.;‘ Vregs v

;i-_,  Sir/Madam, ,
t M oty !‘): ., . " .

On the basis of the' recommendations of the Selection

Committee, the = competent: .+ authority. has approved the

. appointment of _Shri Devendra“Kumar Dwived{ _ as Principal

* in KVS on .deputation baeis in.pay scale..of. Rs.10000 - 325

Lo ., 15200/- with effect from*the, date he/she assumes the charge

S of the post. His/Her deputation in KVS will be initially for

a period of ONE YEAR or till ‘' further ' orders whichever is -

earlier. The period of deputation can be extended on year to

vear basis for a maximum,period of 5/years depending upon

his/her conduct and ., performance and adminietrative

exigenties. The appointment will be .governed_ by usual
deputation terms. - ;... - '

- ‘ . L™

v A

v . . 2.0 HesShe is poated as, Principal at Kendriya Vidyalaya,
" ‘Doofm=Doma_ ‘

-

HesShe will have an option to draw. pay in the scale
of the post or draw deputation allowance as per Govt. of
India orders/ instructions on this pubject.

3. __Shri DevendraKumar Dwivedi may be informed
that this appointment on deputation will not confer on him/
her any claim for permanent absorption/regular appointment as
Principal in Kendriya Vidyalaya Sangathan:  Moreover, he/she
cannot claim for extension of-deputation period ae & matter

of right. It should be clearly understood that the sforesaid
period of deputation can be curtailed at the sole discretion
of the Commissioner, KVS.  On completion/termination of
deputation period, he/she .will be reverted back to his/her

o Parent Offices/feeder post.

ﬁ contd....n/2...
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4. It is, therefore, reguested that Shri Devendra’ ﬁ\xv'
Kumar_ Dwivedi . = may please -be relieved the instruction te %
join at K.V. _Dboom=Domg _ - eeeeeeeeeeme. @8  Principal 3

latest by . 30.6.2001, failinz which it will be persumed thata'ﬁ;
he/she ie not interested in thie ofier and this offer wil) be

treated as WITHDRAWN without any further nottce. Before
relieving, it may be ensured thet no disciplinary casme ie

rending or contemplated.

In case it is found at any stage that the candidate

does not satisfy/fulfil the eligibility condition ae

prescribed in KRecruitment Rules for the post of Principal OR
is not clear from Vigilancesrangle or has furnished incorrect
rarticulars or surpressed any material/information in the

. application for the post. ofa=Princ1pal, his/her ‘deputation
~ shall atand termineted.~ 770 i U S : ‘

AL
Vo .
R e .

I .o T
i Yours faithfully,

[ 2N . .
|€:A‘E~" /’
(V.K.Gupta)

Assistant Commizsioner(Admn)
o For Commissioner e

R
pe .
B .

ri Devendra Kumar Dwivedi, PGT( Eng), KV No.2
Armapur Estate, Kanpur <208 0097 — "7

He may *ommuni"ate his/her scceptance ihﬁgdiately

to this office within 7 dave froem the date of issue

of offer and also report to rosting place “as ectated
above by the stipulated period.
The Chairmen,VMC.K. V }¥ _poom=Doma
.~ with the request to" intimate the date of. Joining of
- individual concerned. .to'this office as’'well, as’
~ Assistant Commieatoner,,KVS RO, concerned immediately
by Speed Post/ kax. g

wutd

3]

cna

R * ).

3. The Principal, KV _No.,2" ArmaD“r EﬁEiSS~,"_mm.wuwmwwa-
TR
4, The Azst. Commisesioner. KvS. Ro. ' Silchar =
He/She is requested to intimate the date of Joining

of the incumbent to thie office immediately by Speed
Poast/Fax.

5. Pereonal file. - 06.Guard file
R S 'l"A.'
A

.-, Assilstant Commieaioner(Admn)
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Tetme and - Conditions
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complotivn or apprave epttation Dreiford, dhpanding upon their pordonmnea, wi
appoitinet on dopitin tavsic vt not contey any dght, on tha c':mimwr& n
Ltma . .
Hota 2 () Applicasons if not tecalvod in cuplicato
(6) tncemplote applic.

=hall be rejactod,

K.V.S. may atits discration to hold a
examination, Tho daclsion of tho K.V.5,
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g\,xENDRIYA VIDYALAYA SANGATHAN - é
(Estt.II Section) 7

18, Institutional Area,
Shahid Jeet Singh Marg,
New Delhi -110016"

f/‘i ~ No. F.v-ovyzodz.xvs(npcc.xx) 1 ' pated;- J¢.0€. 9007,
| ' | _

_— ¢ . ¢ OFFICE ORDER

: Approval of the. competent authority - is hereby
.conveyaed for extension of deputation periods in respect of the
following Principals of - Keadriya Vidyalayas , who have heen
working on deputation basis for a . period of one more year or
till further orders whichever is earlier as indicated against
each; - : ' ' .

SNo. Name of Principal and - Date of extension
KV where working deputation period

R B B T U U U

SILCHAR REGION

01. SHRI SG SHROTI o 16.7.2002

RANGAPAHAR
02. SHRI SURESH KUMAR 28.6.2002
BOKAJAN . :
03. - SHRI K SREENIVASAN 9.7.2002
DULIAJAN
04. SHRI KN BHATT 29.6.2002
3 © NAMRUP B
R o . : _//iﬁ .
osi-m . SHRI Dg(DWIVEDI o 27.6.2002
v DOOM_DefiA | . R
‘ 06. - SHRI B VIJAYA VERMA 10.7.2002
DIMAPUR :
07. , SHRI. E ANANTHAN 30.6.2002
KUMBHIGRAM | : '
08. "SHRI M KRISHNA MOHAN 12.6.2002
. LANJING NO2 IMPHAL - -
09. SHRI PC MAHAPATRA " 26.6.2002
DHOLCHERRA '
10. SHRI V SHIVAJ1 ' 27.6.2002:
NO.1 SILCHAR -
11. SHRI DR YADAV 29.6.2002
' KRIMGANJ ,
12. SHRI EM REDDY - ' 16.7.2002
PANISAGAR
. 13. Sh SM Garg . 30.6.2002
S Alzwal -
14, shri RG Das 25.7.2002
: Zakhama S '
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0z. 1t is clarified here that ;-

Q

i) . the period of deputation can be “extended

] on year to yezr basis for a maximum period of
five years after recknoing the initial date of
joining.  on t¢:zputation  depending upon ‘the
individear coazerned . Principal cendnct and
bevioranes - and  sdministrative exigencies of the
creaniSakion.  Morecevers,  this  appointmon: o
dapuiation Wil met confer on him/her any cdaim
28 pe:mamenck mmp“l‘i.dmz/r@gu]ax appeintnent s
Pureapal: i Uemdbt yoy Vidyalaya Sangethon a . ok
O hef¢he ek T oot clodm B ¥ excterdren of-
e pufatiom pariod o A matier of rion:.

i Vit depdakion poriod can be curtsiled ar
tbae dole  disouaheryy o€ the Commissionsr. On
cmn@bﬁm/émmmhm 2f  deputation  paried,

hefohe ik bbe yeverted Lick te his/her barani
office/ feadne post+ |

Q. Cthar  terws  aad  conditions of Lhe  oficy  of
cappointment ol depvtation o i pesk  of  Principal ¢€ Hye
Individuat eopcerned homoun Unmaltorod . ' .

[T
HE
R
: N
.

. (Ve Bupta)
Peputy Commissioner(Aémn & Fin)

for Coummisnsioner.

01. Individual concerned Principal of KV

02. Asstt Commissioner, KVS, Regional office with the
request to make the proper entry in the service
book of the  individual concerned with proper
attestion immediately and also regulate . hisg
increment which 4% due for this year -under the
provisions of-rules as extended from time to time

03. Chairman, /VMC df Kendriya Vidyalaya concerned.
04. Education Officer(Vig).

05. - - Office order. file.

U
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Kendriya Vidyalaya'Gangathah
> ' (Estt.I Sectlon)
18, Instltutlonal Area
Shahid Jeet Singh Marg,
" New Delhi =110016

No. ?.7—07/2002.KVS(Estt.I) v Dated; - 7767@2093

OFFICE ORDER

In terms of the offer of appointment to the post
of Principal on deputation basis ,approval of the competent
authority is hereby conveyed for extension of deputation
period in respect of the following Principals: of Kendriya
Vidyalayas , who have been working on deputation basis, for a
period of one more year or till further orders whlchever is
earlier as indicated against each;-

T e B @ S W e Nm s mw e wm e S i G S M e vt e ok ek e = v wm . M= A M e e e e v e S o Sk B T S M A e e e Sw mm o
g gbeogie g R = R~ i e oo ot eiiesibas e mieeee il e S

SNo. _ Name of Principal Date upto which period
and KV where working of doputatlon eytended

01. . Shri S.G.Shroti 15.7.2004.
: Rangapahar :
02. ' Sh.Suresh Singh 27.6.2004.
Pan¢chgram

(Under order of. transfer to No 2 Army Bhuj)

03. Shri K.Sreenivassan 08.7.2004.
.ARC Dumdooma

04. Shri K.N.Bhatt . 28.6.2004.
Namrup

05  Shri D.K.Dwivedi 26.6.2004 ..

o ~Duliajan ' -

06. . Sh.B.Vijaya Verma ' 09.7.2004.
Tull :

07. Shr1 E Ananthan . 29.6.2004.

. Kumbhigram _
(Under order of transfer to Silchar)

08. Sh.M.Krishna Mohan | 29.6.2004
No.2 Imphal . ' '

09. Sh.P.C.:Mahapatra 25.6.2004.

) Dholchera :

10. Shri V.shivaji | 26.6.2004.

No.1l Silchar _
(Under order of transfer to Karimganj)

shri DR Yadav 28.6.2004.
Karimganj
(Under order of transfeér to.- Kumbhlgram)

il

¢/

YA
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12.
13,
14,

15.
16.
17.

18.

19.

N T T e e e -t .y o
e ———_—e LS TESn=

02.
appointment
unaltered.

}/‘
. *
.

02.

03.
04.
05.

- 06.

LY

Vg e

'mm;‘i%wimfm{;i : ji“;igu; — 'kag}

12 g
Shri R.G.Das’ % " | 24.7.2004. A%
Zakhama ,
Shri S.sarangi 28.7.2004.

ONGC Agartala

Shri PC Ratha ‘ 02.7.2004 .
Kunjaban,Agartala

Shri A.K.Dpixit ' 31.7.2004 .
ONGC Sibsagar -
(Under order of transfer to Bakloh)

Shri S.pP.John 27,.6.2004 .

Tinsukia '

Sh.K.N.Roy Choudhary 04.7.2004.

Dinjan B

(under order of transfer to No.1 Jémnagar) .

Shri G.P.Saini : 04.7.2004 .
ONGC Nazira

Sh.Sudhakar Singh 25.7.2004.
Dimapur

(Under order of transfer to BHU Varanasi)

-.---.—.—.--—~-.—-.~-.-.—..—-—-————--—-.---._.-..._.............._._._.._..__.——
.--—-.-.-»-—-.—...—.......--.—-.~..-——-——_—_-.—._....__...___.._..._-_._._.._._

The terms ang conditions of the offer of
of deputation to " the post of Principal remain

( Rajvir Si;;;%-“
Deputy Commissioner(Pers)
for Commissioner.

‘Copy to:-

Individual concerned.

Asstt Commissioner, KVS, Regional office, Silchar
with the request to make Proper entry in the
Bervice book of the individual concerned with
Proper attestion immediately and also regulate
his increment. ag per rules. ‘ ‘

Chairman, VMC, of Kendriya Vidyalaya concerned.
Education Officer(vig).

Assistant Commissioner, KVS, RO, Ahmedabad/ Jammu
/Patna for favourof information. ’

Office Order File.
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KENDRIYA VIDYALAYA SANGATHAN "’; '}
(ESTT-1 SECTION)
18- INSTITUTTONAL ALLA,
SHAHERD JEET SINGH MAR G,
NEWDELIN -1 10016,

F.7-7/2002-KVS(BstL]) Dated: 28 . 6.2004

- OFFICE ~ORDER

In terins of the o.l_léf'oj' appointment to the post of ‘Principal on deputation
basis, approval of the cempatent authority is hereby conveyed for extension of
depulution perivd in respeci of ine folluwing Frincipuis of Kepdriya Vid) valuyus, who
have heen working on depntation basis. for a period of one more vear or fill further
erders whichever is earliey es indicated agoinst each:-

Mame of the Principal

D E§..i'_ EE_Q‘?.E.« e
_iSNG 'S Srooii

ki

‘anaganahal

S.No. ~ [KV vhere working  [Date upto which ]l
N ! - {perod oi depuiation |
| 5 I lextended i
C1_|Smt. Alks Sriniwas _YSN, Nagpur 26.06.2005 |
02 ISh. Hemant Upadhayay  |adra | 29.06.2005 |
02 i Ish A Tripathi | Tura 4 24080008 !
04 HSh G M. Kurup - |iKorapui 28062005 |
0% - ISh.Ravindra Prakach {Sikar I 109.07 2005 ,’
08 |3imt:Shanti Chiauiraty idiaiwar i 34072005 |
Q7 . 1Smt.V.J.Pallam INo.3 NAL Bikaner | - 27.08 2005 |
08 IShM.L Aggarma! Mo 1 Alhncor | . 28082005 |
UY_1Sh.U.S.Negs _iNangal Bhur i 2062005 |
10 ISmt.Kiran Balz ID2N Shivar i 27.60005 |
11 |Or.R.K.Poonia " iRejauri | 05.7.2005
12_1SH S M Garg IRae Raraily 1929620045 |
i3 |Gh.T.Punna Rao iS BRO Fune | 25.6.200% |
14 ISh.M.N.Sreekumar HINS Vatsura | 28.6.2005
15 lSmt Jaba Scngupta Tt Manckeour ! 25.6.2008
16 |Sh.E-Ananthan |Silchar i 29.6.2005
17 !Sh.\/.Sh!vap , _*_!Ka_m_ggin; ! 26.82005 |
16 |Sh.P.C. Matapziia _Dhwichera v 25.6.2005 i
19 ISh.D.R Yadav IKumbhigram g 28.6.2005 '
20 |Gh.Guresh Ginght AT Bhij 27.56.200¢8
21 1Sh.0.K.Divedi ‘Ouliian ! 26.6.2005
22 _IShK.M Bhat amrus % 2cgeees
23 |ISh.K. Srinwasan :0omaocoms i 08.7.2005 !
24 ISh.M.Krichnamahan ‘Lanaing L Q62005
. 4
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2. The terms & conditions of'the offer of appointment of deputation to the post of

Principal remain unaliered.

(Rapvir Singh)
Dy, Commissioner(Pers)

~

Jor commissioner

'a | < o | sl

Individual concermned.

The Asstt. Comniissioner. KVS, RO concemed  with the request to makd
proper enlry in the S/Beelcf the individual comeemad with proper atfestation

I

T e e e e

imrnediutely und ufso reguiiale his increment as per rules.
y , 3. The Chairman. YMC of Kendriva Vidvalava concerned,
) | 4. The Education Officer (Vig). KVS (HO), New Delhi.
: J. Gjjice order fite. :
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P pople when he attempt-
¥at B;

: hi locality, The
AN killcg

three_persons,
L alred, P et
i'-gice took the havildar
i+ Bple resorted to arson,

»
Pty
o {hllce outpost, vehicles,

ipler nndﬁn godown, of
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eyt B

four-day Chhnth festiv-
‘Gad, concluded on a
TSte today with seven

1ot Beguse:

,Izl!m: two mhvrf ‘\ﬁrc
o qedly by o gang lod b

& ham, .{0 k‘}‘n- rom~llu’1'
<, s, Flve'others ‘were Ine
« Y afil, At Begusaral, Dina-
" iphrdated havildar, fired
1 : rvlvcr nfter being cor-

Yo By VIFUIPTGale -, - 7
M, ¢ Correspondent

+,JOBHTC, wehich Is currendy polsed + today.. . 5 - LA N
A, Corresp ,,{;,‘-;g.:;;f.'m a sensithve juncture.: During .t Asked If thero had heen any .y <
Leenbanlye - Srewne a0 The fisst term of* President Lresponse from U.S. officials, he . ¢
NEW DELHI, NOV. 18. India has ex-vf;.Bush'a' adminlstration, . lndia-%" sald -they  polnted™ put™ that § ;.
Brcsscd "strong concern® to the'! Y.§ reiatlons saw a significant * Washington valucd Its relatlon. -
*Unlted States ollowing reports  transformailon and the U.S. i3 . ship with Indin and reculled Mr,
“f-of Yan™ impending  American percelved b India ns a strategle  Bush's personal commitment to s
nrms galo to Pokistan, « . - partner, patticularly in terms of  toke It forward, - 30 S o)L
. The TForalgn Sucretnry, Shy«t  shared demociatic values, a4 “Asfaras Indin-Pakistan relas
am Saran, who Is in the U. W, ¥ "In this context the declslon ™ tions were Concerned, while the
conveyed this concern to senlory to supply’sophisticated weap-, . United States has an arms sup- «
U.S. officials, including the Na<3 ons 1o Pakistan will Inevitably ;i ply relationship with Pakistan, it "
tional Sccurlty Adviser, Condo- [have an) fmpact on® positive  was supportive of the India-Pa.
leezza Rice, in Washington. -t~ ' sentiments and «goodwill that - kistan dialogue. It would "also , ™
““He [Mr. Saran) has pointed - have come lo characterise In-  continue to take up concerns . - ;
out the repercussions of such . dia-U.S. relations,” the External srelating to cross-border terror; .,
sales on the India-Pakistan dia-s-_‘{\ﬂairs Minlslry.sp‘okqsman said . ism," the spokesman addqc_lm;}’. Wi
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jHihree:wheelers, on-*)
fifresh *permits' had .
"y M so far. The Judges
. x;a [know why addition-
. 3pwere being sought’
v tYbeee-wlieeler voper. *
N -".?."5} 12,000 fresh Heenee
‘ §

T

3

)
a

to be lssucd, pire i
Cpmposcd " express-"
jpasses projects for
I, Sullcltor-General
wvatl submitted (o
+ fhat o final declslon ,
:ken nt a high-level
lihe Chlef Secretar-
b, Unryana, Rajas-*
puur Pradesh (o be !
on December 2.

[T

-l B ae

~ . y C e !
i principals cancelled -
(R | . .
-y . T . : s .
R )
1ty (Jur‘Spcclnl Correspondent . reservition rules of the Governe * declsion to cancel the appoint.
ot Y " e *

¢ Cment® V. T . N ments was tahen after a serutlng
NEW DELHI, NOV. 19. The Humun, - Given the vacuum that will be  of documents relating 1o the

_-_-:&\-—-

WAL

3

try today cancelled the appolne.
ent- orders . of over 300
"Kendrlya Vidyalaya principals
issued during the Murli Mano-
har Joshi regime as these ap-’
pointments ywere “made in.
Violatlon of” rules and constitu-
tlonal provisions 'on equality
opportunity, Cancelling the ap-.
pointments, the Minlstry also is-,

-Itesource Dovelopuient Minis- .

created ina number of Kends iy
Vidyalayns across .the couny,
“the Ministry simultancously ar /-
-:nounced.that a drive would be
* undertaken to filf the backlog of
vacancies - for principals . from
« the Scheduled Caste and Sched- *
§ uled{Tribe* categories followed

of " by a general recryitmént for all

4

Lategories (o fill up’thé remain-

Sng vacancles, i v Jv T

65th Meetnyy of the Bomd of
Governois of KVS. 1 hese docy-
ments revealed that die Come
missioncr’s power te appoint
principals was not  followed -
sttictly resulting
persons belonging 1o both re."
served and general categorics.™
! Besides, constitutionat provi-
slons on equalit
wereviolated as persons belong-

P in injustice to ,

y of opportunity -.

;1
R
v
I
“r

.
*

.
H

sued orders repatriating them to &1 The*Recrultment Rules - for
cadre,* "

thelr parent SNIP 3, principals In KVS will beamend-

}

ing to reserved/gencral categos 0
Hes did not get an opportunity

#'These! " appolntments  were
made Inexerclse of the Commls-
sloner's power to appoint prin-
clpals and cleared at the 65th
meeting of the Board of Gover- .
mors of the Kendrlya Vidyalaya

Sangathan (KVS) on March 19,
1999, -V M4

t

The appolntments were inl-,.

the appointecs were regularised

2 vantage of
i A vantage of

tially made on a deputation ba- .
sis and subsequently many of *

ted to mnke 45 per cent at e

post-graduate level the qualify-
Ling mark for dlrect recuits.
v Thequalifyingimark had been
cincreased 10°50 per cent by the
previous ‘regime “to the-disad-
lfw rescrved catego-

e v W

1 The rules will be amended 10
reduce the number of years for
promotion as piincipal from
vice-principal.

to compete for the posts. -+ "¢
* ' "Also, while appointing the
deputationists on regufar basis
us principals, who were initdally
> taken on deputation for o fixed
v tenure, the then Commilssioner
. hud not followed the Supreme
: Court fudgment on reservation
thereby depriving the legitimate
rights of persong belonging 10
the reserved categories from

getting appointed-as principals
- “inviolation of the KVS rules and J According (o the ministry, the i KVS,” the minlstry said,
4 KN o - , . » , e . .
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j Central Administrative Tribunal

| - T.JAN2005

Ferret f?;??sﬁ:; /7'7/
Guwshati Bench
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH - GUWAHATI

A

w)@ AL /eex/)mé‘m/—
LZ&U?”K zﬁkﬂ%%;?&ﬁzdy

|y

C.A No.282/2004

IN THE MATTER OF:

Sri Devendra Kumar Dwewvedi
Applicant
-V ERS U &=

The Union of India & others

Respondents

Written Statement filed by the

‘Respondents No.2 & 3:

1, Sri U.N Khawarey, the Assistant Com-
- missioner, Kendriya Vidyalaya Sangathan, Regional
Office, Guwahati, on bsing authorised to £file this
i written statement do hereby solemnly affirm and file
iithe written statement on behalf of Respondents No.2Z

. and 3 as under:-

1y That the respondents have been served with a
" copy of the Original Application and on being
supplied with comments from the Head-quarters this
' reply has been submitted on  behalf of the

' reapondents.
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2). That the deponent states the allegations /

- averments which are not borne out by records are

" denied and not admitted. Any averments / allegations

- which are not specifically admitted hereinafter are

"deemed to be denied.

- 3). That the deponent begs to apprise that the

" grievance of the applicant is that by issuing the

. order of cancellation of appointment and their

- repatriation to the substantive post their right have

+ been violated, whereas the applicant has no right to

. submit that any of their right have been viclated

inasmuch as in the advertisement it is clearly
mentioned that the term of deputation shall be for a
period of one year extendable from year to year upto
a maximum period of five years and will be governed
by the ocxisting instructiens of the Government of
India relating to deputation and that the Kendriva
Vidyalaya Sangathan dessrves the right to repatriate
the deputationist at any point of time even before
completion of the approved deputation period without

assigning any reason.

4) . That with regard to the statements made in
paragraphs 6.A and 6.D, the respondent states that
these are matter of records and dees not submit any

comment.

5). That with regard to the statements made in
paragraphs 6.B and 6.C the respondent denies the

correctness of the same for, the decision of the



Chairman in <cancelling the appointment made on

deputation basis is lawful.

Had the applicants been appointed as per
iRule of the Kehdriya Vidyalaya Sangathan, then there
was no need for the Kendriyva Vidyalaya Sangathan to
take action in the manner it has taken now. To allow
ﬁhe épplicant to continue in the post would mean to

‘giving a go-bye to all the Constitutional nrovisions

! and the Kendriya Vidyalaya Sangathan would remain a

| silent spectator by suppressing the legitimate rights

|

}of_those persons who were eligible for being either
| promoted or recruited as Principals. It is submitted
;ithat the then Commissioner who happened to be the

éappointing authority appointed Principals on

ideputation basis on year to yeaf basis.
|

Simultaneously, the then Commissioner was;approving
clubbing of all the posts earmarked for General and
OBC / other reserved category and went on appointing
Principals on regular bazis who were working on

~rovigions were not made
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in the recruitment Rule for the post of Principal. In

3

all, wuptil now, there are 140 candidates whose

| appointments have been regularised against the Rules

and as many as 187 persons working on deputation

&

basis as Principals in various Kendriya Vidyalayas.

| These persons (Regularised as well as on Deputation)

{
I

well as general categofy candidates. The

manner decided by the BGG was not followed strictly

resulting in injustice to persons belonging to

Contd... ..

are occupying the posts meant for the reserved as

Commissioner's power to appoint Principals in the
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| reserved / general category. The appointments made by

1 — e .
. the then Commissioner cannot stand the scrutiny of
fi .

|law inasmuch as their has been a flagrant violation

1
'of Constitutional provisions vis-a-vis  persons

ﬁébelonging +to reserved / general category who could

! not gather opportunity to compete for the post of

Principal. Even the Hon'ble Supreme Court’s Judgment

on reservation has not been followed while operating

the recruitment Rules thereby depriving the

legitimate right of persons in the reserved category

i from getting appointed as Principals ever since the
then . Commissioner started regularising the

| deputationists as Principals who were initially

appointed for a fixed tenure.

'H o). That with regard to the grounds set forth in

. the application in paragraph VII, the deponent

| submits that these grounds are ill founded and no
legs to stand to support the claim of the applicant

3 . A R W, .
for the irregularities and illegalitles as mentioned
' in above paragraph being committed in appointing the
i applicant in the initial, it has violated the

| provisions as under:

I. Direct recruitment gquotas of ST/ SC/ OBC

! categories have been utilized by the deputationist’s

i incidentally, reservation rules are not applicable

| when the posts are filled up with by way of

| i promotion quotas of all

| deputation. Similarly,

candidates have been wutilized by deputaticnist.

' Deputationists for such period frustrated the very

purpose of reservation Rules.

Contd .. ...
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IT. By denying the opportunity of competing for

‘the post of Principal to the general public, the

' Constitutional Provisions have besn violated.

Therefore, from the above it is seen that no

~action contrary to law has been taken by the

ons have been taken in
accordance with the Constitutional provisions and
further more the applicants have bno vested rights
conferred upon them to seek guashing of the order
dated 18-11-2004 and in the circumstances it 1is

submitted that the applicant have not made out any

case for interference by this Hon’ble Tribunal.

It is further submitted that, as submitted
above there were irregularities committed by the then
Commissioner, the present Commissioner referred the
matter to the Chairman for taking a deéisiqn although
the Commissioner himself had pointed out the
following steps to rectify *the same and details that

was put forward by the Commissioner in this regard

are as follows:

“Considering this blatant violations in the
recruitment rules for the posts of Principals the
following policy decisions are proposed to rectify

the situation:

i. The order of appointment issued to the
Principal on deputation for regularising their
service as Principals while working on deputation may

be cancelled.

Contd... ...
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ii. All the deputationist working as Principal

may be repatriated to their parent cadre.

iii. Recruitment Rules for Principals may be

amended providing for 45% quailing marks in Master
Degree in case of direct recruitment and in case of
promotees minimum 1 year qualifying service as Vice
Principal in the Kendriys Vidyalaya for promotion to

the post of Principal.
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iv. S5pecial Re

and ST to fill up the backlog vacancies folleowed by

_the general recruitment for all cateqories to fill up

the remaining vacancies”.

Thereafter, on getting the direction from
the Chairman, the Commissioner proceeded to issue the
order dated 18-11-2004. A reading of the order dated

tself makes it clear that the

[N

18-11-2004

o]

Commissioner had applied his mind and it is only the

applicant who are twisting the facts.

the chairman, KVS who is du

onse of the BOG has after going thrcugh the

]

[
m
be

dec
records took a decision in the manner resulting the

issuance of the oxder dated 19-11-2004. This order

had not been issued in violation of any principles of

natural Jjustice but to protect the constitutional

provisions. It is further submitted that the orders

has not been issued by way of punishment but the same

Contd... ...



has been passed for, their appointments as Principals

effected by contravening the rules. It 1is

dcltﬁd 18_1 _1._200 1 in not

when

submitted that the order

in nature inasmuch as the . applicant’s

restored . and therefore

R e

primitive
original position has been

guestion of civil rights having been violated does

not arise.

5 most specifically submitted that since

ke

It
there is no right for the applicant to continue as
ation and his further continuance

Principal on deput
would have harmed the interest of the organisation,
n

[l

]

3 - o - 4
dacision was taken

{

it was the high time that a

this regard to review the appointment made. Had the

appointment were made in accordance with rule no
thercfore it cannot

review would have ta
18~11-2004

that the order dated

be stated
is illegal. It is further

repatriating the applicant

prejudice is caused to the

submitted that no

applicant and even if +the principie  of natural

be followed the result} would have

justice were to
appreciating the rule of

been same inasmuch as
have got any right

deputation the applicant would not

to continue in the post.

8y. In view of %

there is no merit in the
be dismissed with cost, it is also prayed that in
view of the above the interim order passed by this

Hon’ble Tribunal may be vacated.

VERIFICATI O N......Page/8
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AFFIDAVIT [Verofcabim

I Shri Uday Narayan Khawarey, Son of Shri Jagat
Narayan Khawarey, aged about 44 years, presently working
as Assistant Commissioner in the Regional Office of Kendriya
Vidyalaya Sangathan, Maiégaon, Guwahati, do hereby

solemnly affirm and declare as follows:

1. That I am the Assistant Commissioner of the Kendriya
Vidyalaya Sangathan, Maligaon, Guwahati, as such I am
acquainted with the facts and circumstances of the case. By

virtue of my office I am competent to swear this affidavit.

2.  That the statements made in this affidavit and in the
accompanying application in paragraph 1,2, 3, W8S are true
to my knowledge, those made in  paragraphs
being matter of records are true to my information derived
therefrom. Annexures — are true copies of the

originals and groups urged are as per the legal advice.

And I sign this affidavit on this the 3 th day of Januoy
October, 2005 at Guwahati.

Identified-by {‘“‘9""@ N> vr=gom N&?M‘Qﬁ

DEPONENT

Advocate’s Clerk.
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* - {IN'THE CENTRAL ADMINISTRATIVE TRIBUNAL ‘*é
EREE

: 7 FR7 MISC. CASE NO. 136/2004
Betweén el 'v
DEVENDRA KUMAR DWIVEDI |
B : Applicant
AND _ '
The Kenddya Vidyalaya Sangathan and otﬁers
Respondents

REJOINDER FILED BY THE APPLICANT HEREIN

I, Devendra Kumar Dwivedi S/O Shri Chandra Bali Dwivedi, Aged about 41 years,
Principal, KV-Duliajan ,Distt- Dibrugarh (Assam), do hereby solemnly and sincerely
affirm and state as follows:
1. Tam the applicant herein and as such well acquainted with the facts of the case. I
submit that I have read the reply statement filed by the respondents herein and
having understood the contents, do hereby deny all the material allegations, save

those that are specifically hereunder.

2., The applicant begs to state that the entire reply statement is filed on a presumption
- that the applicant was initially engaged as Deputationist due to non-availability of
suitable candidates for the direct recruitment and promotion. At this outset it is

. important to have a glance at the recruitment rules for the post of Principal. The
~ deponent states that 66.2/3% is by direct recruitment on the basis of All India
| advertisement and 33.1/3% by promotion. The applicant falls under the category
of 66.2/3% direct recruitment. ‘It is a precondition to advertise for direct
recruitment and only in the event suitable candidates are not available by
following such procedure, the respondent Sangathan can opt for filling up the

" vacancies on Deputation basis. No suitable answer has come up from the
respondents as to what are the efforts made by them for obtaining regular direct
recruitment candidates before they opted for the procedure of drawing candidates
by way of Deputation. No details or statistics are forthcoming from the reading of
the reply statement filed by the respondents. The respondents, had they followed
the procedure properly they would have definitely given the details and in the
absence of such details an adverse inference need to be drawn that no such
procedure has been followed and therefore, this Hon’ble Tribunal cught-to lift the
veil to see the mischievous intentions of the respondents in\ﬁying to

repatriate/downgrade the posts of the applicants for no fault of theirs. Even as

per the amended recruitment rules, an effort is to be made for direct recruitment
before opting for filling up the vacancies by way of Deputation. The applicant
states that no effort has been made by the respondents to fill up the vacancies by

way of direct recruitment before opting for Deputation.

. ‘D—QWMMQ VQ&I\W\O\M {b\/\)\‘\w&'{
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Applicant begs to state that a perusal of Appendix-12 of the Accounts Code for
the Kendriya Vidyalaya clearly indicates that the term Deputation/Foreign Service
can be used only in the event of appointments made in public interest outside the
normal field of deployment (i) on a temporary transfer basis to other Central
Government Departments and State Governments and (ii) on temporary transfer
on foreign service to bodies (incorporated or not) wholly or substantially owned
or controlled by Government and organizations like Municipalities, Universities
etc. The applicant is borne on the records of KVS as PGTs prior td his selection

as Principal and even as Principal he is borne on the records of KVS. As such

~ there is no element of Deputation in the selection of the applicant and hence by no

stretch of imagination, his selection can be termed as Deputation. As already
submitted an effort must be made by the respondents to appoint Principals by way
of direct recruitment prior to appoint Principals on Deputation basis and hence the
applicant reiterates that the selection of the applicant is a Direct Recruitment and
the term DEPUTATION is a MISNOMER and MISCHEVIOUS.

)

1

In the year 2002, the KVS authorities issued instructions to the Asstt.
Commissioners of the Regional Offices not to forward the applications of the

Principals outside KVS admitting that they are facing shortage of Principals. This

act of the respondents clearly indicates that the KVS had many vacancies of the

Principals and they needed the services of the applicants to run the schools. By
way of issuing such orders the respondents have deprived the applicant of an
opportunity outside KVS. '

(A copy of the instructions is annexed hereto and marked as Anresive -4 )

" The respondents have not offered promotion by applying the rule of pro forma

promotion to any Principal .working on so called Deputation basis who have fallen

in the zone of Promotion from the post of PGT to Vice Principal from the year '
2000 to 2004, which clearly indicates that the KVS has treated all these

appointment on regular basis.

The applicant begs to state that the respondent KVS being an instrumentality of

State under Article 12 of the Constitution of India should act more responsibly

respecting the Fundamental Rights and Principles of natural justice. In the instant '

case, having recruited the applicant, the respondents did not even feel the

necessity of issuing a notice disclosing the intentions to cancel the appointment of

the applicant as Principal and they make a self serving statement that the
cancellation of appointment of the Principals by proceedings dated 18-11-2004 is

not by way of any disciplinary proceedings as the same is only to correct the

mistake commltted by the department. The deponent states that such a statement

Dowardoa  Kupan  Didwedi
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by the respondents indicates the irresponsible and arbitrary attitude they have
towards their employees in utter disregard of all the rights available to them. The

statement submitted by the respondents that the constitutional provisions have

been violated as the general public was denied of the opportunity of competing

for the post of Principal does not hold good because the applicant was selected

through open advertisement inviting applications from all eligible candidates

belonging to all category.

. It is not out of place that the respondents failed to explain as to thé reasons
existing for cancellation of the appointments in such haste in utter disregard to the
Constitutional Rights as well as the Principles of natural justice. In the process,
the respondents are committing a blunder of canceling the duly selected Principals
by directing them to handover the charge ‘by making adhoc arrangements, by
directing them to handover the charge to the Vice Principals/Senior most PGTs.
The respondents failed to explain as to how such an arrangement would correct
the imbalance in the rule of reservation, which they allege had occurred by the

appointment of the applicants.

. The applicant states that the respondents failed to explain as to how the Chairman
can over rule the decision taken by the Board of Governors in their 65™ Meeting,
which was ratified, in the 66™ meeting. Further the respondents failed to explain
the irregularity committed by the then Commissioner when he is only an
implementing authority and he has only implemented the decision of the Board of

Governors as approved by the Department of Personnel and Training

. Applicant states that the appointing authority for the post of Principals is the
Commissioner and the Chairman has no right to interfere when the Commissioner

was implementing the decisions of the BOG as Executive Head to implement the

rules and regulations as decided by the BOG of the Sangathan. Under Article 15

of the Education Code for KVS, the Commissioner has got power to make
appointment to all posts at Head Quarters and Regional offices as well as
Vidyalayas corrésponding in status to Group-A eﬁcluding Asst. Commissioner
and above, on the recommendation of the Appointment Committee/DPC. The

deponent states that the Commissioner made the appointment of the applicant

pursuant to the minutes of the 65" and 66™ Meetings of the Board of Governors

and only on the recommendation of the Appointment Committee/DPC and as
such there is no irregularity committed by the Commissioner, which warranted the
interference of the Chairman. The applicant is appointed after following the due
procedure prescribed for the selection and the applicant is also fully qualified to
hold the post of the Principal and therefore, the interference of the Chairman is
uncalled for and unwarranted. The applicant states that when the Commissioner
only implemented the decision of the BOG, the Chairman has no authority to
direct the Commissioner to nullify the resolutions of the BOG . ‘b\/\ﬁ \)QA\&
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The applicant begs to state that the statements of the respondents that there-is no

provision for regularizing the deputationist against the regular vacancies without

~ following the recruitment rules is a mischievous and misleading statement

I1.

12.

13.

intended only to disguise the malafide actions of the respondents in repatriating
the services of the applicant as PGT without even following the basic minimum
principles of natural justice and the protections available to them under the service
rules as well as the Constitution of India. It is not out of place that the applicant
was not recruited without following any recruitment rules and it is respectfully
submitted that the applicant is fully qualified and selected only pufsuant to the

procedure followed for direct recruitment.

The applicant begs to state that the entire procedure followed for recruiting the
applicant is the procedure that is to be adopted for direct recruitment, as is evident
from the fact that the procedure adopted for the direct recruitment of the
SC/ST/OBCs is the same as that is followed for the selection of the applicant. In
fact the applicant as well as the reserved category candidates have gone through
the same procedure for their selection and there is no difference. For instance a
written test was conducted followed by an interview, which constituted the
selection process for both the reserved category as well as the applicant who
belongs to the general category. The deponent respectfully states that though
mistakenly the respondents termed the selection of the applicant as by way of
Deputation, their intention all along is only to select the applicants on Direct
recruitment basis since the procedure that is to be adopted is first to make an
attempt to secure candidates for direct recruitment, failing which by way of
deputation. When the respondents are not forthcoming with any information as to

the attempts made by them to procure Principals by way of direct recruitment, for

“all practical purposes as well as per the intentions of the respondents, the

applicant was recruited as Direct recruitment Principal and they are estopped from
taking a huge U turn and state that they were initially recruited as deputationists

and therefore, their regularization and absorption in the KVS is unsustainable.

It is pertinent to point out that the Chairman‘is not the Competent Authority as per
the Education Code and therefore, the Chairman cannot abrogate the powers that
are not vested in him and try to interfere and over rule the acts of the

Commissioner done pursuant to the decision of the Board of Governors.

Applicant states that the analysis of the reply statement filed by the responde:nts
indicate that the decision to cancel the appointments of the applicant is taken in
view of the fact that there was a violation of the reserved quota system but the
respondents failed to furnish any statistics or any facts to prove their contention.
The bald and bare statements. cannot be a justification for cancellation of the

appointments of the applicants. In fact the rule of reservation is followed as is

Doverdns  Kamon Dioiveds
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‘15.

16.

17.

-~ 5 -
evident from the notification calling for candidature wherein, it is categorically

mentioned that the backlog vacancies etc., of the reserved communities.

Applicant respectfully begs to state that in June 2001 the services of 84 Principals
recruited through the same procedure and qualification were regularized after
completion of one year in the post. In the month of June 2002 the services of only

20 Principals appointed in applicant’s batch were regularized and in the month of

- June 2004 again the services of another 36 Principals of applicant’s batch leaving

26 Principals were regularized. The deponent is being repatriated as PGT whereas
other Principals selected through same prdcedure and qualification in the same

year and placed in the same panel have been absorbed as regular Principals.

Applicant begs to state that the respondents cannot be permitted to use the word
Deputation to their favour when for all pra'ctical purposes I was selected as Direct
recruit Principals. Assuming but without admitting deponent states that when his
initial recruitment is for a tenure of 5 years his continuation as Principals cannot
be termed as indefinite when not even the minimum tenure offered is allowed to
be completed. Moreover, there are no unfettered powers to cancel the deputation
without assigning any valid reasons. The deputation can be concluded only
basing' on the conduct, performance and achievements but not otherwise.
Therefore, even on this count the respondents miserably failed to make out a case
for the repatriation of the applicants.

Applicant states that the intention of the respondents. is always to treat the
recruitment of the applicant as Direct recruitment in letter and spirit as could be
seen from the fact that consequent to the selection of the applicant as Principal the
vacancies of the PGTs were filled up on regular basis. The said vacancies arose
as a result of the applicants being selected as Principals. Therefore, whatever may

be the terms used by the respondents, the process that was undertaken was only

for direct recruitment but not Deputation. Now the respondents cannot be

permitted to take advantage of the terminology used by them and term the

selection of applicant as only deputation but not direct recruitment.

Therefore, it is prayéd that this Hon’ble Tribunal may be pleased to allow the
O.A. as prayed for and to pass such other or further orders as it deems just and
proper in the circumstances of the case or else the applicant herein will suffer

irreparable loss and injury.
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VERIFICATION

I, Shri Devendra Kumar Dwivedi , S/O Shri Chandra Bali Dwivedi, aged about
41 years , by profession service , resident of Duliajan, do hereby verify that I am the
applicant in the rejoinder. I am acquainted with the facts and circumstances of the case. I
hereby verify that statements made in paragraphs 1 to 17 are true to my knowledge and
that I'have not suppressed any material facts.

| . e .
And I set my hand in this verification today .......... TSR 2005, at Guwahati.

Toserdsia, Quanan Dudeedt

Signature
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Date: 09/10/2002

L o ' (For Personal Attention)
Sy Theﬁlssxstamt Commissioner,
' .. .Kendriya Vidyalaya Sangathan,

"L Al Regional Offices,

" Subject‘ ! Forwarding of application in respect of Principals of Kendriya Vidyalaya for employment

. '
'

AR

ot

ovtzide the Sangathan.

~ b §iYMadam, |
o -.,I' : ;?;J'.,..‘;‘.." e C e,
Coeh, o4 rLam to draw your kind attention to the above noted subject and to say that in the recent past somc
,.-‘::?,,Rn.ig;};jﬁa!s.«‘qf Kendriya Vidyalayas have applied for employment on deputation basis or as a direct
" .. recyitee outside the Sangathan in responsc to the open advertisement of the respective organisation.
R A RN ' o
T A T o _ B ' :
©0 0247 It inforined in this behalf that the matler has been examined at tength under the provisions of
L irujesand also taking into the consideration of the factls the services of the Principals of Kendriya
D tepetgy g b N .. . . . f
! Vidyalayas are required for smooth functioning of the Vidyalayas so that the students who arc studying in
"-the;'-y idyalaya should get the education in an uninterrupted manner.
03 ;AL present the KV'S is running short of required number of Principals to man the vacant posts and
[+ “anéreforg, it has been decided by the competent authority not to allow the existing Principals 10 apply for
S gutside employment. ’ :
S !'-. .".""*l,.(«j‘ i ;.vu“ . 4 .
CoLni04 1.‘n-,yi§w of this fact all the Assistant Cammissioners are advised, not to forward application from
- ithe Principals for employment dutside KVS. '
; Thxs issues with the approval of the competent authority.
“Yours £aithfully,
Sd/ -
, (S. K. Talapatra)
. Sr. Administrative Officer (Estt.)
' - 'AlY dealing hands of Estt - I Section. |
© v NP B Mise/2003/KVS(GRY - Dated 14/02/2003
. ot R T o ,I’T"i;l.',. LA R B .
., Forwarded to all Principals of Kendriya Vidyalayas under Guwahati Region for information and
' jieodesary action. |
I A :
. Sd/
PTiec " - (S. 8. Sehrawat)
ol ¥ . (Assistant Commissioner)
I
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